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3rd of this month be referred to
the Committee of Privileges.”

The motion was adopted,

SHRI JYOTIRMOY BOSU- rose.
(Interruptions).

MR. SPEAKER: I am not allow-
ing you. It is now time for adjourn-
ment of the House for lunch. After
lunch we will start and please do not
do it again.

13.01 hrs.

The Lok Sabha then adjourned for
Lunch {ill Fourteen of the Clock.

The Lok Sabha  re-assembled ajfter
Lunch at six Minutes past Fourteen
of the Clock

[MRr, DePUTY-SPEAKER in the Chair)
MATTERS UNDER RULE 377—contd.

MR. DEPUTY-SPEAKER: Matters
under Rule 377. Prof. Nirmala Kumari
Shaktawat.

(Interruptions) **

MR. DEPUTY-SPEAKER: Any
other point will not gq on record.
Only Shaktawatjis speech will go on
record. I will not allow anything
else,

SHRI JYOTIRMOY BOSU. On a
point of order...

(Interruptions)

MR. DEPUTY-SPEAKER: You have
got to take my permission even for
raising a point of order.

SHRI JYOTIRMOY BOSU: Why?

MR DEPUTY-SPEAKER: Because
I am not permitting you.

SHRI JYOTIRMOY BOSU- I am on
a point of order.

**Not recorded.
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MR. DEPUTY-SPEAKER: Point of
order rannot be raised between twa
subjects,

(Interruptions)**

MR. DEPUTY-SPEAKER: I am not
permitting anything
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